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CENTRAL ADWINISTRATIVE TRIBUNAL | \f@; 4
PRINCIPAL BENCH o - N

NEW DELHI,.

REGN,ND, CCP 67/92 in DATE OF DECISIGN: 2Bth July, 1992,

0A_935/89

Renjit Singﬁ Aluuvalia & anr, ! oo Petitioners, .
Varégs

Shri NQK. Rao, General Nanage}; )
Northern Railway, Neu Delhi, - s s Respondent

4

CORAM:  THE HON'BLE MR. JUSTICE V,S. MALIMATH, CHAIRMAN,
=" THE HON'BLE MR, I.K, RASGOTRA, MEMBER{A).

For the Petitioners, :' ees Shri S5.K. Sauhney,
_ : Counsel,
For the Respondent, ; eso Shri P.S. Mahendru,
; Counsel,

ORDER (ORAL)

(Hon'ble My, Justice V. S..Nallmath,
- Chairman

The clear effact of the judgaﬁentfof the Tribunzl is
that the first petitionser became entit%ed.to receive the
uithhelﬁ oratuity amount within a periéd of one month from
8.8.,19%1, the date of the judgement; aAd if not paid within
that dete, the interest @ 18% per annué £i11 the date of

1
actual péyment. The respondenté have délcuiated the interest
on the Qratuity agounf as Rs.S?Q&/- up€§ 2.6.1992. As the |
first petitioner is aentitled to intere;t 6'18% per annum upto
the dafe of actual payment,'the respond;nts are bound to pay

the entire amount of withheld gratuity with interest @ 18%

per annum from 8,8,1991 till the date of actusl payment of the

said amount te the first petitioner, The respondénts are not

N .
M/entitled to rscover sither normel rent or penal rent from the
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first petitioner, The first ﬁetition@r retired on 31,5,1968
and the dispute regarding regulariséﬂiqn after that date was
betuesn petitionaghﬂcgz, on the one g;nd and thg admin;stration
on the.pthe¥. Hence, uhatebef may bé‘the.liability to pay rent

is to be paid by the second petitiorer, So far as thas

first petitioner is concernad, he is pot liabls to pay normal

rent or penal rant to the administration having regard to the

circumstances of this casa, Hence, ué direct the respondents

to pay the withheld gratuity amount uwithout deductions and

interest on the said amount @ 18% per;annum from 8,8,1991 till

the dats of actual paymsnt, This shail be carried out within

a'peyiod of éne ronth from this date.:

2. So far as the second petitionar is concernsd, her
grisvance is that the regularisatioa ;as been made prospectively
rendering her liable to pay rent highér than the normal rent

Wee f. {.6.1988. The clear effect ofﬁthe judgemsnt is to hold
that the ssconé ﬁetitioner became Bntitled to reguiarisation

of the accommodation which was in pos%ession of her father,

the first petitioﬁer having retired o& 31.5.1988. "The

Tribunal having held thagf:%a secand p;titioner became sntitled’
to regularisation of the guarter as Sﬁ? was sta?ing with her
father prior to his reﬁiregenf,'it is ;bvioué that'?he
regularisation is to teke effaét from ?he date of the retiremant

of the first petitiomer, Haence, the sécond petitiomer would

not be liable tc pay any rent higher tﬁan the nermal rent

S w.e.f. 1.6,1988, If\any'amount is due;in respect of the‘



said premises, it is made clear that the respondents
arg liable to recover the same from the second petitionsr

in accordance with the lau.sﬁéhfwili,/hbuever, be lisble

to pay normal elsctricity and wvater chargss in accordance
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SRD ( 1.K. RASGETRA ) i ( V.5, MALIMATH )
200792 m:maER(A) CHAIRMAN

with the rules,




